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7% Floor, Hindustan Times House,
Kasturba Gandhi Marg, New Delhi

NF-12035/2/2021 Dated 02.12.2021

To,
1. All Ministries / Departments of Government of India,
. All State Governments / Union Territory Governments
3. Public Sector Undertakings / Autonomous and Statutory Bodies

Sub: Filling up of posts of Personal or General Assistant (Grade I, II & III) in NFRA at New Delhi
on Deputation / Short term Contract basis
Sir,
National Financial Reporting Authority (NFRA), New Delhi, is a statutory body set up under Section
132 of Companies Act, 2013. NFRA has been established to protect the public interest and the interests of
investors, creditors and others associated with the companies or bodies corporate by establishing high quality
standards of accounting and auditing and exercising effective oversight of accounting functions performed
by the companies and bodies corporate and auditing functions performed by auditors.

2. The Authority proposes to fill up the posts as per details stated in the Annexure - I in its headquarters

at New Delhi from among the following, initially for a period of three years in accordance with the
Recruitment Rules notified vide Extraordinary Gazette No. 369 dated 16.5.19 of Ministry of Corporate
Affairs (Copy of the same is enclosed as Appendix I):

(i) On Deputation from officers of Central Government or State Governments or Union territory
Governments

Or

(ii) On Short Term Contract basis from officers of Public Sector Undertakings / Autonomous and
Statutory Bodies. In case of Short Term Contract, the officer will remain an employee of his/her
parent organisation and will be repatriated to his parent organisation on reversion from Short
Term Contract.

3. It is requested to forward applications in the prescribed proforma (Annexure —II) along with attested
copies of ACRs/APARs for the last five years, Vigilance clearance and Cadre clearance of eligible candidates
whose services could be placed at the disposal of the Authority immediately in the event of their selection.
The application should be sent through proper channel in an envelope superscribing the post applied for, to
the Secretary NFRA, 7th Floor Hindustan Times House, K.G. Marg, New Dethi — 110001 so as to reach the
undersigned on or before 2 months from the date of publication of advertisement on this Vacancy
Notice in Employment News. Advance copy along with stipulated documents may be sent on email id
manager-admn@nfra.gov.in. (Note- In case of any change in this notice the same will be displayed on
NFRA website as such the interested officers are requested to see the NFRA website nfra.gov.in regularly)

//27,(\,{ .

(Arun Kumar Singh
Deputy General Manager, NFRA

Encl. As above.



Copy to:

L.

2.

Joint Secretary, Ministry of Corporate Affairs: for kind information.

Director (Admin), DoPT with request to kindly arrange to put up this Vacancy Circular on the
Vacancy Netifications of Min./Deptt./Org. in GOI section of DOPT website.

Under Secretary (CS-I (P)), DoPT with request to kindly arrange to put up this Vacancy Circular on
the What’s New section of DoPT website for wide publicity.

US (Competition), Ministry .of Corporate Affairs with request to arrange to put up this Vacancy
Circular on the website of Ministry of Corporate Affairs.

IT Team of NFRA with request to put up this Vacancy Circular on website of NFRA, social media

handles of NFRA.
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ANNEXURE -1

Details of Posts to be filled up in NFRA

| S.N. | Name of No. of [ Basic Pay Eligibility Criteria | Educational
Posts likely* | Qualification
vacancies ] |
1. Personal or 4 | Rs. 20650- | For Deputation | Essential:
General 1150(3)- (including short-term
Assistant 24100- contract): Graduate degree from a !
1225(1)- recognized university or
(Grade III) 25325- An officer of Central | equivalent.
1325(3)- Government or State
29300- Governments or Union | Desirable:
1475(6)- territories or Public (i) working
38150- Sector Undertakings or experience in dealing
1525(2)- autonomous and with Regulatory
41200- statutory bodies: Authority or Statutory
| 1740(2)- . . Bodies or  Other
44680-1875(1). | (i) holding Government
analogous post on o
Institutions;

| regular basis in the
i parent cadre  or

department; or (i) working

knowledge of
(i)  with a computer;
minimum of six years
of regular service, in (iii) skill in
the grade rendered stenography and

after appointment typing.
thereto on regular
basis in Level 6 (Rs.
35400-112400) in the
pay matrix or
equivalent.

Age Limit for |
Deputation / Short |
term Contract

The maximum age- |
limit for appointment
by  deputation or
contract shall be not
exceeding fifty six
years as on the closing
date of receipt of

applications. |
2. Personal or 3 Rs.13150- | For Deputation | Essential:
General 750(3)- 15400- | (including short-term
Assistant 900(4)- 19000- | contract): | Graduate degree from a
1200(6)- | recognized university or
(Grade IT) 26200- An officer of Central | equivalent.
1300(2)- | Government or State |
28800- Governments or Union | Desirable:
. 1480(3)- territories or Public
[ | 33240- Sector Undertakings or | (i) working experience
[ 1750(1)- autonomous and in dealing with |
34990. statutory bodies: Regulatory Authority '
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[ (i) holding analogous

post on regular
basis in the parent
cadre or

department; or

(ii) with a minimum of
four years of
regular service, in
the grade rendered
after appointment
thereto on regular
basis in Level 5
(Rs.29200- 92300)
in the pay matrix
or equivalent.

Age Limit for
Deputation / Short
term Contract

The maximum age-
limit for appointment
by deputation or
contract shall be not
exceeding fifty six
years as on the closing

Personal or
General
Assistant.

(Grade I)

date of receipt of
applications.
Rs.10940- For Deputation_

380(4)- 12460-
440(3)- 13780-
520(3)- 15340-
690(2)- 16720-
860(4)- 20160-
1180(3)-
23700.

(including short-term
contract):

An officer of Central
Government or State
Governments or Union
territories or Public
Sector Undertakings or
autonomous and
statutory bodies:

) holding
analogous post on
regular basis in the
parent cadre or
department; or

(ii) with a
minimum of two
years” of regular
service, in the grade
rendered after
appointment thereto
on regular basis® in
Level 3 (Rs. 21700-
69100) in the pay
matrix or equivalent.

or StatutorT Bodies |
or Other Government
Institutions;

(ii) working knowledge
of computer;

(iii)  skill in
stenography and
typing.

Essential:

Graduate degree from a
recognized university or
equivalent.

Desirable:

(i) working experience
in dealing with
Regulatory Authority
or Statutory Bodies
or Other Government
Institutions;

(i) working

knowledge of
computer;
(i)  skill in

stenography and
typing.
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Deputation / Short

Age Limit for ‘
term Contract

The maximum age-
limit for appointment
by  deputation or
| contract shall be not
| exceeding fifty six
years as on the closing

date of receipt of ‘
applications.

|
J

*No. of vacancies may be revised upwards in in case vacancies remain unfilled or fresh vacancies arise and
may be revised downwards in case existing vacancies are filled up during ongoing recruitment processes.

Notes:
1. Deputationists shall not be eligible for consideration for appointment by promotion.

2. The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organization or department of the Central Government
shall ordinarily not exceed three years. It may be extended for another two years such that the maximum
period of deputation shall not exceed five years.

3. An employee appointed on deputation to any of the above posts may elect to draw either the pay in the
scale of pay of the post as shown above, or his pay in the parent cadre with deputation allowance.

4. The terms and conditions of Deputation / Short term contract will be in accordance with MCA letter
No. NFRA-05 / 19 / 2020 — Comp-MCA dated 29.10.2020 (Appendix — II). Copy of the following letters
referred to in the said letter of MCA dated 29.10.2020 are also attached:

(i) MCA letter No. NFRA-05/19/2019/Comp-MCA dated 28.05.2020 Appendix-1I1L.

(i) MCA letter No. NFRA-05/19/2019-Comp-MCA dated 20.10.2020 as amendment to MCA letter No.
NFRA-05/19/2019/Comp-MCA dated 28.05.2020 Appendix 1V.

(iii) Min. of Urban Development OM No. 12035/12/2013 —Pol.II dated 15.01.2014 Appendix V.

(iv) MCA letter No. NFRA-07 / 1/ 2018 — NFRA-MCA dated 30.12.2020 w.r.t. GPRA is enclosed as
Appendix VL.

(v) MCA letter No. NFRA-05 / 3/ 2020 —Comp-MCA dated 12.10.2020 w.r.t. Allowances and entitlements
of NFRA staff on Tour and Transfer along with IBBI Office Orders dated 18.08.2017, 09.10.2017 and
31.12.2019 enclosed as Appendix VII.

(vi) MCA letter No. NFRA-05 / 19/ 2020 —Comp-MCA dated 24.05.2021 enclosed as Appendix VIIL.

5. Dearness Allowance: Dearness Allowance (DA) rates in respect of NFRA pay Scales for November, 2021
to January, 2022 is 91.20%. Presently the revision of DA is quarterly, as under —

February, March, April
May, June, July
August, September, October
November, December, January.
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Application form for vacancy in NFRA

Post applied for:

ANNEXURE -1I

Passport size
recent Coloured
Photograph of
applicant

Application is for Deputation / Short term Contract (please tick)

SL Particulars Details to be filled by the Applicant
No.
1. | Name of Applicant
2. | Present Designation )
3. | Name of Ofganization employed with ==
4. Typt_: ‘of organization employed with from| =
among:
Central Government / State Government / Union
Territory Government / Public  Sector
Undertakings / Autonomous and Statutory
Bodies
5. | Service to which the officer belongs to :
6. | Contact Details
Office Address
Email
Mobile No.
Land Line No.
7. Name, Designation, email ID, Phone No of
Cadre Controlling Authority.
8. | Name, Designation, email ID, Phone No of
Relieving Authority in case selected.
9. | Whether currently on de_pl_ltation? If yes, ]
Date from which on deputation:
Name of organization on deputation to:
Designation on which on deputation to :
10/ Date of Birth (attach proof of DOB)_ o




1.

Age Limit permissible for the post as on 'Tge_ of the applicant on the closing date of
the closing date of receipt of application | receipt of application
for the post applied for

12.| Date of Retirement under applicable service
rules where employed.

13.| Educational Qualiﬁcatic;n

Essential Educational Qualification | Educational Qualiﬁcamn; possessed by
Required for the post the applicant (attach  self-attested
supporting document)

Graduate degree from a recognized
university or equivalent.

Desirable Qualification stated for the post | Qualification possessed by the applicant
(attach self-attested supporting document)

(i) working experience in dealing
with Regulatory Authority or
Statutory Bodies or  Other
Government Institutions;

'_(ii_) working knowledge of computer;

| (iii)  skill in stenography and typing.

Note : (ii) and (iii) are applicable for Personal or General Assistant (Grade I, 11 & III) '

14, In case application is for Deputation:

Post Held on regular basis (i.e. substantive)
basis

Scale of pay drawn on regular basis (i.e.
substantive) basis

Level of Pay drawn on regular basis (i.e.
substantive) basis |

Date from which service rendered in the
said level on regular (i.e. substantive) basis

15._Experience* in case application is for Deputation/ Short-term contract

Grade/ Minimum length of | Requirement for the post | Actual service details of
service applied for applicant in this regard

Grade in which minimum
| length of service required on

Pg 5 84>



[ | regular basis (i.e. substantive)
basis _
Minimum length of service in |
the Grade on regular basis (i.c.
substantive) basis

Give details of Experience in reverse chronological order (may attach additional sheet)

16.] Any other information applicant would like to
submit in support of your suitability for the post
applied for

| = = — — —

17 Attested copy of last 5 Years APAR attached **

18, Copy of Vigilance Clearance attached **

19.| Statement of Purpose in 100 words

Note- Please page number the entire set of application and attach an index of the documents attached.

*Kindly attach copy of Educational Qualification and Experience in support of your application as required
for the post being applied for.

** To be filled by Competent Authority forwarding the application

It is certified that the details given above are true.

Signature of the applicant

Date

P%G QDED



It is certified that the details given above are verified with service records of the applicant and found to be
correct.

Signature and Seal of the Competent Authority
of the organization forwarding the application

Date

Address, Tel. No., and Email id of the
Competent Authority forwarding the Application
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 16th May, 2019
G.5.R. 369 (E).—In exercise of the powers conferred by sub-section (11) of section 132 of the Companies Act,
2013, the Central Government hereby makes the following rules, namely:-
1. Short title and commencement. - () These rules may be called the National Financial Reporting Authority
(Recruitment, Salary, Allowances and Other Terms and Conditions of Service of Secretary, Officers and Other
Employees of Authority) Rules, 2019.
7)) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions. - (7) In these rules, unless the context otherwise requires, -
(a) “Act” means the Companies Act, 2013 (18 of 2013);
(b) “Authority” means the National Financial Reporting Authority (NFRA) constituted under sub-section (1)
of section 132 of the Act;
© “employee” means employee of the Authority including Secretary, Officers and other employees;
(d) “Schedule” means the Schedule annexed to these rules.
2) Words and expressions used and not defined in these rules but defined in the Act shall have the same
meanings as respectively assigned to them in the Act,
3. Recruitment and appointment of employees.- (/) The number of posts sanctioned at each level or grade,
mode of recruitment, eligibility and composition of Departmental Promotion Committee for each levels or grade shall be
such as specified in the Schedule,
@ Appointment in all levels or grade shall be made by the Central Government as per the
recommendations of the Departmental Promotion Committee as specified in the Schedule.
€))] The Authority shall invite applications from eligible candidates after observing due process, examine
suitability of their candidature and provide the list of eligible candidates to the Departmental Promotion Committee to
wkdertake the selection process,
) The Authority shall forward the recommendations of the Depattmental Promotion Committee to the
Central Government for consideration and appointment to alf the posts.

4, Pay, allowances and other benefits.- (/) Pay of an employee of the Authority shall be such as per the
Level in pay matrix as approved by the Central Government or pay scale as specified in the Schedule.
@ An employee appointed on deputation to an ex-cadre post may elect to draw either the pay in the scale

of pay of the ex-cadre post or his pay in the parent cadre with deputation allowance.

(3)  The Secretary, officers and employees of the Authority who are not on deputation shall be governed
by the new pension scheme.

4 The Secretary, officers and employees of the Authority who are on deputation shall be eligible for
pension and retirement benefits, if any, as are available to them in their parent Ministry or Department or organization,

(3) For an employee other than an employee on deputation to the Authority, the Authority may, from time
to time, frame such schemes and allow such other benefits for the welfare of the employees on such terms and
conditions as may be approved by the Central Government from time to time.
5. Official visits abroad.- (1) The official visits to abroad by Secretary, officers and other employees of the
Authority shall be undertaken with the prior approval of the Chairperson of the Authority or any other Member or
officer of the Authority authorized by the Chairperson.

2) Instructions issued by Ministry of External Affairs and Ministry of Finance as amended from time to
time shall be applicable.
6. Residuary provision.- Matters relating to the terms and conditions of service of the Secretary, Officers and
Other Employees of the Authority with respect to which no express provision has been made in these rules, shall be
referred by the Authority to the Central Government for its decision and the decision of the Central Government shall be
binding on the parties.
7. Power to relax.- Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any
class or category of persons.

P{&&%SD



[ O-@vg 3(i)]

WA <1 TSIA : FAMHRT

73

year.
The maximum
age-limit  for
appointment by
deputation or
contract  shall
be not
exceeding fifty
six years as on

the closing date
of receipt of
applications),

1) 2 €)] @ (5) (6) @ (8) )] (10) (11) (12) (13)
9. 4 Not Grade I | Selection. Not Not applicable. Not Not By Deputation 1. Secretary, Not
Personal applicable. applicable. applicable. | applicable. | Deputation | (including National applicable.
or *(2019), Rs.20650- or Short short-term Financial
General  [* (Subject 1150(3)- Term contract): Reporting
Assistant. | to 24100- Contract, Authority-

variation 1225(1)- An officer of | Chairman;
dependent 25325- Central
on 1325(3)- Government or | 2.  Deputy
workload), 29300- State Secretary or
1475(6)- Governments Director
38150- or Union | (National
1525(2)- territories  or | Financial
41200- Public  Sector | Reporting
1740(2)- Undertakings Authority or
44680- or autonomous | Ministry of
1875(1). and  statutory | Corporate
bodies: Affairs-
Member;
)] holding
analogous post | 3. Executive
on regular basis | Director,
in the parent | National
cadre or | Financial
department; or | Reporting
Authority-
(i) with a | Member.

minimum  of
six years of
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC, 3(i)]

regular service,

in the grade
rendered  after
appointment
thereto on
regular basis in
Level 6 (Rs.
35400-112400)
in the pay
matrix or
equivalent.
AND
Possessing the
following
educational
qualification:
Essential:
Graduate
degree from a
recognized
university or
equivalent.
Desirable:
) working
experience in
dealing  with
Regulatory
Authority  or
Statutory
Bodies or
Other
Government
Institutions;

(ii) working

knowledge of
computer;
(iii) skill in
stenography
and typing.
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Deputation;
Note:
Departmental
officers in the
feeder category
who are in the
direct line of
promotion will
not be eligible
for
consideration
for
appointment on
deputation.
Sirmnilarly, ,
deputationists
shall not be
eligible for
consideration
for
appointment by
promotion.

(Period of
deputation
including
period of
deputation in
another ex-
cadre post held
immediately
preceding  this
appointment in
the same or
some other
organization or
department of
the Central
Government,
shall ordinarily
not exceed
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(D)]

three years. It
may be
extendable for
another  two
ycars and the

maximum
period of
deputation

shall not
exceed five
year.

The maximum
age-limit  for
appointment by
deputation  or

contract  shall
be not
exceeding fifty
six years as on
the closing date
of receipt of
applications).
(1) (2 3) (G)] 5) (6) ¢)) 3 ® (19 (1) (z) (13)
10. 03 Not Grade IT Selection, Not Not applicable. Not Not By Deputation 1. Secretary, Not
Personal applicable. applicable. applicable. | applicable. | Deputation | (including National applicable.
or *(2019). Rs.13150- or Short short-term Financial
General  |* (Subject 750(3)- Term contract): Reporting
Assistant. | to 15400- Contract. Authority-
variation 900(4)- An officer of | Chairman;
dependent 19000- Central
on 1200(6)- Government or | 2.  Deputy
workload). 26200- State Secretary or
1300(2)- Governments Director
28800- or - Union | (National
1480(3)- territories  or | Financial
33240- Public  Sector | Reporting
1750(1)- Undertakings Authority or
34990. or autonomous | Ministry of
and statutory | Corporate
[ bodies: Affairs)-
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i) holding
analogous post
on regular basis
in the parent
cadre or
department; or

(i) with a
minimum  of
four years of
regular scrvice,

in the grade
rendered  after
appointment
thereto on
regular basis in
Level 5
(Rs.29200-
92300) in the
pay malrix or
equivalent.
AND
Possessing the
following
educational
qualification:
Essential:
Graduate
degree from a
recognized
university  or
equivalent,
Desirable;
(@ working

experience  in
dealing  with

Regulatory
Authority  or
Statutory

| Bodies or

Member;

3. Executive
Director,
National
Financial
Reporting
Authority-
Member.
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART I—SEC. 3())

Other
Government
Institutions;

(ii) working
knowledge of
computer;

(iii) skill in
stenography
and typing.

Deputation:
Note:
Departmental
officers in the
feeder category
who are in the
direct line of
promotion will
not be eligible
for
consideration
for
appointment on
deputation.
Similarly,
deputationists
shall not be
eligible  for
consideration
for
appointment by
promotion.
(Period of
deputation
including
period of
deputation in
another ex-
cadre post held
immediately
preceding this
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appointment in
the same or
some other
organizalion or
department of
the Central
Government,
shall ordinarily
not exceed
three years. It
may be
extendahle for
another two
years and the
maximum
period of
deputation
shall not
exceed five
year.

The maximum
age-limit  for
appointment by
deputation or
contract  shall
be not
exceeding fifty
six years as on
the closing dale
of receipt of
applications).

{4y

()]

Q)]

(5

(6)

)

()]

(6]

(10)

(11)

(12)

(13)

11.
Personal
or
General
Assistant.

)
03

*(2019).
' (Subject
to
variation
dependent
on

Not
applicable.

Grade [

Rs.10940-
380(4)-
12460-
440(3)-
13780-
520(3)-

Selection.

Not
applicable.

Not applicable.

Not
applicable.

Not
applicable.

By
Deputation
or Short
Term
Contract.

Deputation
(including
short-term
contract):

An officer of
Central
Government or

1. Secretary,
National
Financial
Reporting
Authority-
Chairman;

2. Deputy

Not
applicable.
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i))

workload).

15340-
690(2)-
16720-
860(4)-
20160-
1180(3)-
23700.

State

Governments
or Union
territories  or
Public Sector
Undertakings
or autonomous
and  statutory
bodies:

] holding
analogous post
on regular basis
in the parent
cadre or
department; or

(i) with a
minimum  of
two years of
regular service,
in the grade
rendered after
appointment

thereto on
regular basis in
Level 3 (Rs.
21700-69100)
in the pay
matrix or
equivalent.

AND

Possessing the
following
educational
qualification:

Essential:
Graduate
degree from a
recognized
university  or
equivalent.

Secretary or
Director
(National
Financial
Reporting
Authority or
Ministry of
Corporate
Affairs)-
Member,

3. Executive
Director,
National
Financial
Reporting
Authority-
Member.
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Desirable:

(i) working
experience in
dealing  with
Regulatory
Authority  or
Statutory
Bodies or
Other
Government
Institutions;

(ii) working
knowledge of
computer;

(iii) skill in
stenography
and lypin_g.

Deputation:
Note:
Departmental
officers in the
feeder category
who are in the
direct line of
promotion will
not be eligible
for
consideration
for
appointment on
deputation.
Similarly,
deputationists
shall not be
eligible for
consideration
for
appointment by
promotion.
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THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(i)]

{Period of
deputation
including
period of

deputation  in
another ex-
cadre post held
immediately

preceding this
appointment in
the same or
some other
organization or
department of
the Central
Government,

shall ordinarily
not exceed
three years. It
may be
extendable for
another  two
years and the

maximum
periad of
deputation

shall not
exceed five
year.

The maximum
age-limit  for
appointment by
deputation or
contract  shall
be not
exceeding fifty
six years as on
the closing date
of receipt of
applications).




**191606/2021/T NFRA .
Faa No. NPRA-DB/IR2020.Gomp-MIGA. (Computer e, tr12683 A PPEAD X — T

— ..
N-.m.nk-wlmm-c“p-uca
. Governmieot of Indis
Minlstry of Corporste Affairs :
-+ 5% Fioor, ‘A’ Wing, Shastri Bbawan
- New Delht-110001,
. Duted 99 , 2020
National Financisl Reporting Authority
‘8 Foor, Hindustan Tines Bullding

Subject:  Terms and Comditions for Deputation/ Shoxt Term Contrazt io NFRA-
reg.

Sir

Iam MNWNWEWNQ.NF-WMIMEMWM
-on the subject mentioned shove and to, sy that dpproval of the Competent Axithatity i herchy
sccorded for the texms and Canditions for Deputition/ Short Termi Contract i1 NFRA as
detailed below in the table:

L [Typsefpay, and lyers for enipicyes appolied o
No. nees sud Megutation/Short Term Contract s NFRA. -

[ [The Degitation / Stisrt om Coptrhot  NFRA will b6 ia accoraies with e following

I. Wationil Finmncial ing Authority (UFRA) (Reecrnitment, Salacy,
Allpwaares and Other Tetros and Conditivos of Sexvice of Secretary, Officers
and Othes Rinpliyees of Autharity) Rules, 2018 notified vide Miniatry of
Wcmrmmwm_ {MCA) gazeite Notification No, G.8.R. 369 (B) dated 16tk

. DOPT OM No. 6/812009-8stt(Pay-11j dsted 19.6.2010

1. DOPT OM No: 2/6/201 6-Batt.(Pay-11) dated 17.2.2016

iv. DOPT OM No. 2/1172017-Estt.(Pay-11) dated 24.11 .17

2 Ppey.. ¢ and] AN employes ‘of Cemirl Govetument appointed on
Deputaion depupition to'a posit in NFRA may elect to draw elther the pay in-
r“m“ this scale of puy of the post in NFRA, or his puy in tho parest.

mmm.mwﬂhm'wmu@

soconlance with MCA l.eﬂ_er No. NFRA-OS92010/COMP--
MCA dated 28.05.2020 e amended from time to time,

An emigloyes eppointed on short serm contract to a pdst in
MA,wﬁlw!:wupeNFRAmmbmb.
3. [Peambss =. In cass of gn employes appointed on Deputation in NFRA,

Qefitwrsted from sDifiee-by RAKESH KUMAR, UNDIR SECHETARY, MCA on Z0N0/20 0400 P -

{)a 19 Si 0



191606/2021/IT NFRA Fila No. NFRA-OS1S2020Comp-MEA. (Gamuler Mo, 174353 )

(\

F\u::m “Dearress allowance will be us sppliosble far Central Government
Wmmmm@mzm

[n case of an employee sppofnted on Short term contract in
NFRA, Deamess allowsncs will ba 83 applicable for NFRA pay

nm&mpdmwmhdedmmm
Peasion/NPS contributions ave payabje by NFRA
voutribution ¥, Leave Salury on: Leave Salary Contribution has

Iuring been prescribed as 11% of the pay es prescxibed in the ER 116
vhe period  of &117.
Hepumtion b. Pension Cenixibution: ss per ates of contributionss -

meahmmusmrl The same has the rangs
behveu?-ﬂ%ufhmmﬁhhywmpmdmgwthaym
of services in the pareat department.

. NPS Coatritmtion: NPS Contribution, employer's Share shall
bo at the rate of 14%.

Frmployer's contributio, will be peid t the lending otganisation f the
mmofmuqum 12% of the Pay of the employes; s per BPF
mlmmmmm

-s.t""' tions, omeuimmﬁduwwuwommnm
time pay

rules,
7. Medical facilities \flotlmlﬁdliﬁenhllbonpum VI {a) to-{c)} (.e. Group medical
"olicy, Dompiciliary, Anomal Heslth ) of MCA letter No.
~05/19/2019/COMP-MCA. dated 28.5.2020

T-eave JAn ‘employes appeinted on deputation 7 short texm contrict to NFRA
be regnlated by the leave rules of the parent organisstion. Leave
will:not be & multier 4f dght und privr appraval ‘of Teavs: ﬁm:!mﬁng

leave will be to be’'taken from controlling officer
1 in NFRA. Spaific office houm “for the on|
' fmumcmmmwmbeuwmloﬁu

Gratulty in oaze of an employes sppointed on Deputation / Short teem
C cartribution -zni.;;g@'?hg&mﬁn&e;uofwmfn;ﬂ:

10

House omeWmDmﬁmehmmw
Amm mmwm&pﬂummmunummﬂo
05/19/2019/COMPMCA. dasted 28,52020. In casc the

Ganerated trexn o0flice by RANESH KUMAR, UNDER SBECRETARY, MCA. on 20f10/28 00:08 Pi2
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2 Inmaofdln'ﬁeaﬁnnunm)‘ the decision of MCA/NFRA will bs final and

binding,
3. mmmmmﬂﬁwmmmuu&m
vide their noto #56 datnd 09.10.2025,
' Yours faithfutty,
Ummummqm

"l

mmmwmmmm.m ~n ZM020 0%00 Pm
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To,

Arfe)w\f’)(’m_‘

No.NFRA-05/19/2019/COMP-MCA
Government of India
Ministry of Corporate Affairs

The Secretary,
National Financial Reporting Authority (NFRA),
Hindustan Times Building,

K. G. Marg, New Delhi.

Subject:

Sir,

5t Floor, A-Wing, Shastri Bhawan
New Delhi-110001
Dated the 28" May, 2020

Perks and allowances for Employees of National Financial

Reporting Authorities (NFRA).

I am directed to refer to NFRA's proposal for grant of Perks and allowances for
Employees of National Financial Reporting Authorities (NFRA) and convey the
approval of the Competent Authority for the following Perks and Allowances for
Officers & Staff of NFRA:-

I Dearness Allowance — The rate of Dearness Allowance for every rise or fall of

4 points over 4440 points of the All India Working Class Consumer price Index
(Base 1960 = 100) shall be at 0.10% of pay.

I. New Pension Scheme — As applicable.

Il Grade Allowance — The Grade Allowance shall be payable to the employees at

the rates mentioned below:

S No. [ Post/Grade |
(i) | Executive Director |
(ii) Grade 'F'

(iif) Grade ‘E’
(iv) Grade ‘D’

(v) | Grade'C’
(v) | Grade'B'

((vii) | Grade ‘A’

(viii)
Assistant

Personal/General | Grade -

: B

| Grade - I

[Grade-l_ ‘_

Amount in Rs. Per Month
20,000/-
17,500/~
16,250/-
1 1;%2

8,300/-
6,800/ |

_6,000/-

4,100/~

Contd. Next page
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mentioned below:

Sl. No. | Post/Grade

| Executive Director |

(i
(i) Grade ‘F’
(i) Grade ‘E’
(iv)y | Grade'D
| (v) Grade 'C’
(i) Grade ‘B’
(vi)) | Grade A’ !
| (viii) Personal/General
f Assistant
I I

1

-2

Grade - Il
Grade - li

Grade - |

House Allowance - The House Allowance shall be payable at the rates

Amount of allowance in lieu of |
residential accommodation in
NCR in Rs. Per Month

67,500/-
| 60,700/- |
.' 54,000/~
| 47,250/- |
| 40,500/-
‘ 33,750/-

27,000/- |
23,500/
| 20,000/- |
| 15,000/- |

Notes: In case the employees on Deputation/contract, payment of the allowance,
granting of accommodation etc. would be as per terms and conditions of

deputation/contract.

V. Family Allowance — The payment of family allowance at the same rate as SEBI
that is @ 4% of pay (rounded off to next higher rupee), subject to a maximum
as given below:

Sl No. | Post/Grade ‘ | Amount in Rs. Per Month |
(i) | Executive Director | Not payable |
| (i) Grade ‘F’ | Not payable |
(iii) | Grade ' E© | 3,750/ |
(iv) | Grade'D’ . 3,250/-
(v) | Grade 'C' - 1,750 |
| (vi) Grade ‘B’ | 1,750/- |
| (vii) Grade ‘A’ B 1,750/~
(viii) Personal/General | Grade-1Ill 1,575/- |
Assistant | Grade - 1l 1,400/-
| | | Grade - | 1,125/- |
VI. Medical Benefits:
(a) Group Mediclaim Policy — The provision for medical cover shall be as
below:
Sl. No. | Post/Grade ' Sum Insured in Rs. {
(i) | Executive Director | _15,00,000/- |
(ii) | Grade F/E/D 12,00,000/- |
| (ii) ' Grade C/B/A ‘ 9,00,000/- |
(iv) Personal/General Assistant 6,00,000/-
(Grade-llI/N)

Contd. Next page
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-3.

The coverage shall be of the following in the policy:

(i) Self;

(i) Spouse;

(i)  Parents (female employee can have either her parents or her
parents-in-law as dependents);

(iv) Sisters, widowed sisters, widowed daughters, minor brothers and
minor sister;

(v}  Children and step-children normally residing with the employee
(son up to the age of 25 or till his marriage whichever is earlier and
daughter till she gets married);

(vi)  Divorced/separated daughters (including their minor children) and
step-mother:

Except for self and spouse, the income for all sources must not exceed

Rs. 10,000/- per month for an individual to be eligible for coverage under

the policy.’

Domiciliary - The scheme of Medical Reimbursement (Non-
Hospitalization Claims) shall be as under:

Sl. | Post/Grade Overall Total Annual
'No. | | Eligibility in Rs.
| () | Executive Director | | B 65,000/- |
| (i) | Grade F/E/D _ 58,500/- |
(i) | Grade C/B/A | 52,000/-
L (iv) Personal/General | Grade- Il | 48,750/-
' Assistant | Grade-Il | 45,500/
J | Grade-1 | 39,000/-

The medical reimbursement (non-policy claims) may be made on
declaration basis as per the above limits.

The following members of employee’s family may be allowed:

(i) Self;

(i) Spouse;

(i)  Parents (female employee can have either her parents or her
parents-in-law as dependents);

(iv)  Sisters, widowed sisters, widowed daughters, minor brothers and
minor sister; .

(v)  Children and step-children normally residing with the employee
(son up to the age of 25 or till his marriage whichever is earlier and
daughter till she gets married);

(viy  Divorced/separated daughters (including their minor children) and

, step-mother.

Except for self and spouse, the income for all sources must not exceed
Rs. 10,000/- per month for an individual to be eligible for coverage under
the policy.

Contd. Next page
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(¢) Annual Health Check Up - The facility of annual health checkup for
employees and their spouses shall be available at the rate of Rs. 8,750/
per person in one financial year.

VIl. Leave fare concession — The Leave Fare policy shall be applicable for travel
within India only.

(a) All employees who will have completed one year of service on regular
scales of pay as on the date of the journey performed by them and/or
members of their family as detailed below may be covered under the

. scheme for travel within India.

(b) The employees will be at liberty to exercise an option to avail LFC one
in a block of two years either to place of domicile or other than place
of domicile.

(¢) The Following will be covered under the scheme:
® Self;

(i) Spouse,

(i)  Two surviving unmarried children or step. children;

(ivy Married daughters who have been divorced, abandoned or
separated from their husbands and widowed daughters and
are residing with the employee;

(v) Parents and/or step mother residing with the employee;

(vi) Unmarried minor brothers as well as unmarried, divorced,
abandoned separated from their husbands or widowed sisters
residing with the employee, provided their parents are either
not alive or are themselves dependent on the employee.

Except for self and spouse, the income for all sources must not exceed
Rs. 10,000/- per month for an individual to be eligible for coverage under
the scheme.

Vill. Group Saving Linked Insurance - The coverage under the Group Saving
Linked Scheme on the lines of SEBI as under:

i' Sl. No. | Post/Grade Entitlement Per Person in
Rs.

| (i) | Executive Director | | 11,50,000/- |
(i) ‘Grade ‘F’ ‘ [ 11,50,000/- |
(iiiy | Grade ‘E’ ! - ~ 11,50,000/- |
(iv) | Grade ‘D' ' . 11,50,000/-
(v)  Grade'C’ | | 9,25,000/-
| (vi) | Grade ‘B’ | _ - 9,25,000/- |
|(vii) | Grade ‘A’ T ‘ ~ 9,25,000/- |
r (viii) Personal/General | Grade - llI | - 8,12,500/-
Assistant Grade - !l | B 7,00,000/- ,

Grade -1 | 4,50,000/- |

The employee's contribution towards GSLI scheme will be paid by NFRA.

Contd. Next page
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XL

-5.

Reimbursement of Education Expenses — The reimbursement of educational

| Entitlement Per Month Per

} Child in Rs.
|
I

4,000/- ‘
4,000/- |
4,000/- |
4,000/~
4,000/-
4,000/-
4,000/~
3,200/~
2,400/-

1,600/~

Amountm Rs. Per Annum !

15,000/ |

S 13,000/- {
11,000/-
11,000/ |
9,000/
8,000/-
7,000/ ‘
6,250/- |
5,500/- |
3,500/ |

Brief Case - The allowance for purchase of brief case shall be as under:

| Entitlement in Rs. (Once in ‘

| a Calendar Year) !
9,000/-
7,500/-
7,500/-

7,500/ |
5,500/~
5,500/
4,000/- |
3,000/ |
2,000/-
2,000/-

expenses up to two children shall be as under:
' SI. No. | Post/Grade
| (i) | Executive Director
| (ii) Grade 'F’
| (iii) | Grade 'E’
((v) | Grade'D’ |
(V) | Grade ‘C’ |
‘ (vij | Grade ‘B’ '
| (vii) | Grade ‘A’
| (viil) | Personal/General Grade - HI
Assistant ' Grade - II
! Grade - |
Book Grant — The facility for book grant shall be available as below:
Sl No. | Post!Grade
| (i) Executlve Director -
(i) | Grade'F’ |
| (iii)  Grade ‘E’ j
(iv) Grade ‘D’ '
(v) Grade ‘C’
(vi) Grade ‘B’ B
(vii) | Grade ‘A’ B
(viii) | Personal/General | Grade-1l |
Assistant Grade - Il
\ Grade -1
Sl. No. | Post/Grade |
(i) Executive Director |
(ii) Grade 'F’
| (iii) | Grade 'E’ .
| (iv) | Grade 'D’ |
| (v) Grade ‘'C’ |
(v | Grade B’ |
(vii) | Grade ‘A’ _
(viii) Personal/General | Grade - llI
Assistant  Grade - ]
|_ I ) | Grade - |

Contd. Next page
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Xll. Newspaper — The reimbursement of subscription to newspapers, journal,
periodicals etc. shall be as under:

' SI. No. | Post/Grade '  Entitlement in Rs. Per ‘
| | . B Annhum ]
() Executive Director | | 9,600/- |
(iR Grade ‘F’ _ | 7,200/- |
* (iii) Grade ‘E’ | _ 7,200/- |
(iv) | Grade'D’ | | 6,600/- |
(v) | Grade ‘C’ | 4,800/ |
| (vij | Grade ‘B’ N | 4,800/- |
(vii) Grade ‘A’ _' . . 4,800/-
(viii) Personal/General | Grade-lll | 3,600/-
 Assistant  Grade - 1l . 3,600/ |
| | Grade - | 3,600/~ |

XlL.. Gratuity — The amount of gratuity as applicable to Central Government
employees for time to time may be admissible for NFRA employees. -

XIV. Tax on Perquisite — The payment of tax on perquisites by NFRA shall be as
per relevant provision of the Income Tax Act.

XV. Local Allowance — The Local Allowance shall be payable to staff members in
the category of GA/PA Grade-I/ll @ 5% of pay (rounded off to next higher rupee),
subject to a maximum of Rs. 1250/- p.m.

 SI. No. | Post/Grade | | Entitlement in Rs. Per Month |
() | Executive Director 1 o ~ -NA-
| (i) ' Grade ‘F' ] _ ) -NA-
(i) | Grade‘’E ‘ - ) 4,750/~ |
[(v) | GradeD | 4,000/-
(v) | Grade‘C’ | 2,050/- |
(vi) | Grade B , 2,050/-
(vii)  Grade ‘A’ . ! 2,050/- |
(viii) Personal/General  Grade- Il | 1,600/- |
Assistant Grade -l | ~1,250/- |
| Grade-1 | - 1,250/ |

XVIl. Local Compensatory Allowance -

| SI. No. | Post/Grade ' Amount in Rs. Per Month |
L) GA/PA (I1IA1I/) | ) 400/-
(i) | UptoRs. 75,050/ - 500/-
‘(i) | Above Rs. 75,050/- 6251-
(iv)  Geade ‘F' 1,000/- |

Contd. Next page
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XVIl. Reimbursement towards Office Entertainment -

| Sl. No. | Post/Grade | Entittement in Rs. Per
| | ) ! | Annum _
(i) | Executive Director | | B 60,000/ |
i) [Grade'® | 40000~
| (i) Grade ‘E' | i 25,000
(iv) [ Grade D" il . 25,000/
LY — 15,0000
|(vi) | Grade ‘B’ | | 15,000/
(vi) |Grade’A” | ] 15,0001
(viii ‘ Personal/General | Grade - Il ~ -NA-|
Assistant  Grade - II - ) -NA- |
I [Grade-1 | -NA-.
XVIHI. Equipment Maintenance Allowance -

' Sl. No. | Post/Grade _' __| Entitlement in Rs. Per Month |
(i) | Executive Director . 6,000/ {
’_(m_ _ | Grade F | - 4,000/
(i) | Grade 'E I R 4,000/
(v |[GadeD | | 4,000/
(v) | Grade‘C’ | - - 1,600/ |
(v | Grade® i | 500/-
(i) | Grade ‘A | B -NA-
|(vii) | Personal/General ' Grade - Ill - - -NA- |
lAssistant | Grade -1l - ~ -NA-

L o | Grade-1 | - _-N_A-‘

XiX. Personal Allowance -

' SI.No. | Post/Grade | Amount in Rs. Per Month |
(i) | Executive Director ] - 550/ |
Note: Admissible on completion of one year after reaching the
maximum of scale of pay. The entire amount of Rs. 550/- p.m. will rank
for superannuation benefits.

XX. Special Allowance - The Special Allowance shall be payable to employees at
the rates mentioned below:

'Si.No. | PostiGrade

_ | Amountin Rs. Per M_oﬂh_‘

() | Executive Director B | _ 30,000/- |
(i) | Grade F | ~19,000/- |
| (iii) ‘ Grade ‘E’ 17,000/- |
(iv) | Grade D’ 12,000/ |
(v) | Grade ‘C’ B B 9,500/- |
| (vij | Grade ‘B’ N 7,250/- |
(vit) | Grade ‘A’ 6,500/-

Contd. Next page
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The entire amount of Special Allowance shall count for Dearness Allowance and
Superannuation benefits.

XXI. Residential Office Allowance — Residential Office Allowance shall be made
available at Rs. 20,000/~ p.m. for ED. .

XXIl. Deputation Allowance - The deputation allowance shall be as below:

 SL No. | Particulars | Details T
| ()] 'An  officer deputed to an 4% of pay with a maximum of |

- Organization at the same center | INR 1,200/-p.m. |
‘ (i) | An officer deputed at outstation | 7.75% of pay with a maximum |
|  center | of INR 2,300/- p.m.

In case of employees on deputation/contract, payment of the allowance, would
be as per terms and conditions of deputation/contract, or in the absence of such
conditions on rates as above.

XXIll. Conveyance allowance (Petrol allowance) - The reimbursement of
conveyance expenses shall be in terms of an amount equal to liters of petrol as
per table below. The employees need not own a vehicle for claiming
conveyance expenses:

 SI. No. | Post/Grade | Amount of reimbursement |
| ‘ . 3
‘ _ equal to liters of petrol Per

I | Month " |
() | #Executive Director | | _ 375]
(i) _{ #Grade ‘F’ | ! 340
(i) | Grade 'E’ | . v 280
(v) [Grade D' | 240 |
V) [Grade'w | | 210
(vi) |Grade'B® = |_ ) ] 180
hv@ | Grade ‘A’ L 1 B 180 | -
| (viii) [ Personal/General  Grade - Il | - 135 |
| Assistant  Grade -1l 90 |
| | Grade - | 50

Note: # The officials of Grade ‘F’ and above will be eligible if they have not
provided with vehicles at NFRA cost.

XXIV. Driver's Salary — The reimbursement of expenditure on driver salary to all
eligible employees shall be as under:

 Post/Grade - Amount in Rs. Per Month
|Grade ‘C'to Grade 'E'” | 16,000/~ -
The officials of Grade ‘F’ and above will be eligible for reimbursement
of driver salary if they have not provided with vehicles at NFRA cost.
The officials of Grade ‘C’ will become eligible after serving 5 years in
the grade.

Contd. Next page

Pca 29 %50



-9-

XXV. Reimbursement towards computing device, phone and internet
connectivity and mobile handset*.

'Sl |'PostIGrade Monetary Limit in (Rs.) inclusive of taxes and

'No. |  incidentals, if any, for ] |
‘ ' Computing | Mobile | Phone and internet ‘
| ' Devices Handsets | connectivity,
including | including. including |
-  accessories accessorie | accessories
| (Once in four |s (Once in | (Annually or |
| years) four years) | proportionately for
| | the period in a year, \
I - | |asthe case may be)
") | Executive 80,000/-| 70,000/ No Limit |
Director | - . - ]
(i) ' Grade ‘F’ . 60,000/- | 60,000/- | ~54,000/-
| (iii) | Grade ‘E’ . 60,000/- 48,000/- ‘ 42,000/
(iv) | Grade ‘D’ | 60,000/- | 42,000/- | 42,000/-
(v) |Grade'C’ | Needbased, | 30,000/ { 18,000/- |
(vi) | Grade ‘B' | as may be 20,000/ | 12,000/ |
(vi) |Grade'A’ | approvedby | 15000/ - [ 10,000/~ |
(viii) | Personal/ ‘ Chairperson ' Need | Need based, as may
| General based, as| be approved by
Assistant may be | Chairperson .
| approved by |
L L 1_C_hairpelson<‘_ B ]
’ (ix) ‘ PS to | - 30,000/- 30,000/-
Chairperson |
on WTM and |
| Protocol | |
| Officer | ] ] |
| (x) | Others . Need based, as may be approved by Chairperson

2. The 68 posts in NFRA were created with the approval of Department of
Expenditure, Ministry of Finance and the Grades/Pay Scale are as per SEBI Scales.
Whenever SEBI revises its Pay Scale, Perks and Allowances (for those approved for
NFRA), corresponding changes will be applicable to NFRA also.

3. This issues with the approval of Competent Authority and after Consultation
with D/o Expenditure vide their ID No. 19047/6/2020-EIV dated 13.5.2020.

Yours faithfully,

(R oo sh Unnng

(Rakesh Kumar)
Under Secretary to the Government of India

Pcd@@%m
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( ” -
No. NFRA-05/19/2019-Conip-MCA.
' Government of India
Ministry of Corporate Affairs
- 5t Floor, “A” Wing, Shastr Bhawan
New Delhi-110001,
Dated  October, 2020

The Seoretary
National Financial Reporting Authority

gt Foor, Hindustan Times Buildflg .
Kasturba Gandhi Marg, New Delhi

Subfect: . . Perks and allowaitces for employees of National Financial Reporting
Authority (NFRA) -reg. ? .

Sir
I am disected to refer to the Ministryr's letter no. NFRA-05/19/2019/COMP-
MCA dated 28.05.2020 on the subject mentioned above and to convey modifications as
contained in Para 2 hereunder.’ .
2. (D A footaote is inserted in the relevant para of Grude allowance (i.c.
Para 1, cotomn XIT) , with ths rematks #he entire amount of Grade allowance
shall count for Dearness Allowance and Superannuation bencjits.

(if) The sentence “whenever SEBI revises its Pay scale -.- NFRA also’ in para 2
‘of Jetter no. NI’RA-OSIIMOIB/COW-'MCA dated 28.05.2020- may be read ss
“Whenever 'SEBI revised iis pay scales, corresponding changes will .be
applicable to NFRA also.. Regarding Perks and allowances, yhenever IBBI

revises them, the_tcomauding cRanges will be applicable to NFRA also.”

3. " Other contents of leter No. NFRA-05/19/2019/COMP-MCA. dated 28.05.2020

remain unchanged. )

4 - mmmmmqummmmwof
AS&FA vide their ricte # 34 in file No. NFRA-05/18/2020-Comp-MCA {Comp Ne.

170855) dated 21.09.2020. - -
Yous faithfolly,

(Rakesh Knmar)
Under Secretary to the Govt, of India

Signaturg ot Vertfied

Pa %4 A) 50
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* 191606/2021/IT NFRA
(HQ ——
No.ms]r?zfzm-ram
o of Urien Davalommeat
Ministry of Urbran Dave
Dlrectorata of Estates
Poticy-il S=ction

Nirman 8havan,
New Daihi - 210 308,
Dated the 15™ January, 2014

Subject: Retention of General Pool Residentlal Accommadation by the Central
Governntent Offlcers  on  deputmion . ©- - Publie  Sector
Undertaldngs/Statutory/Avtonemous Bodles snd o Asputaiton. to
ineligible offices at Dol gfter serving on central daputstion under

The following guldaliies were tssued vide O.M.No.12035/24/92-Polll dated
11.10.2000. for retention of Géneral Pool Resldential Accommuadation by tha Ceirat
Govemment Officers on deputation to Public Sector Unsdertaléngs/Statutaryy

-Autonemosus Bodias:

@ officers posted to PSUs/Statutory/Autonomous Bodies, ete. on depitation
basis, at the time of its inital cofi h, raay be allowed cetention of
General Pool Restdintial Accom that they were ocoupying fora.
maximum:period of 5 years end the concamed organisation should pay an
amount gquivalent to the House Rant Allowsnce admissible to the officer
plus the fat rate of lcence fee d by the Central Gavemnment from
time to time in respect of General Pool Residentis! Accommodation,
The cancemed organizations may, however, necover normal licence féo
from the officers. .

(i) the officers posted t PSUs/Statutory/Autonomous Bodies, on mandatary
basls or under Cenusl Staffing Scheme may be considared eligibln for
altotment/retention of General Pool Accommodation: pnd- the concemned

. organisation should pay an amount equivklent to the House- Rent
Allowance admissible to the ‘dficer, plus the flat rate of licencs feo.
prescribed by the Centrst Govt. from time to timw, in respect of the
Generat Pool Resldential Accommodation to be aflotted/retained by such
officers. The organisation may, however, recover nomaat icones fes from:
tha concemne officars;and . .

(i) the office of the Establishmiont Officer, Departmunt of Personnel &
Tealning shall issue & cartificate that the postinng of the officer concarnad
to the PSUs:etc. s on mandatory basls, or undar Central Stéffing Schame,

without secking his/her option, and is in public interest.

2 In addition to tha ebove existing provisions on this matter and the difficuities
faced by the Alt India. Services Officers and Central Group ‘A” Civit Services Officers, who
joln @ non-CSS post for balance tetwre of central deputation after-serving four

1090,

*®
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(-

222

years on Central Staffing Scheme, for retention -of gendral sesideniial
mmmaamhhuakobwdmdgdhymmmmw&:l

® retention of | pool residential sccommodaticn ba allowed to
the Al ndia Serces Momw-mm' 'A'mzlwmm,
who seqve on Central: Sdﬁmmmmm&puﬁum
for at lasst four years and theresRar, join » non-CSS post for: batsnce
mdﬁram tation as long as the non-CSS post is locsted In

@ In such cases, the Establishment Officer would fssue &' cantificats to the
effect that the-officer cancemed hed surved for at teast four years in €SS
mwmmummmwm
balance tenure onnon-CSSpost,. * .

() The concemad arganitation shill recover from the sabiry of the officer
m.anWMbM'MMMMM-
normat licence fea as prosi for the accommodation by, the Central
Gavernment from time to time and remit the amount 5o racoverad to the
Directorate of Estates eviry month, - . .

3.  These orders are issued in suparsersion of O.MNo.12035/24/92-Poll| dated
11,10.2000. . 5 E
| (.P.Rat)
Deputy Diractor of Bstates
D 2306 1372
To
i, Al Minlstrias/Dapartments of tha Govarmment of India,
2  Alf Sections and Officars of | ovate Of Estates,
3.  AlRegional Offices of the rate of Estates.

Copy for informationto; *

1  PStoUDM/MoS (UD) '
2 S1PPFSto Secretary (UD)

3. PrStoJolm ary(LecE), MoUD

4. Deputy Secretary [Cab Cabjnat Secratariat, Rashtrapati Blawan,

New Dathi— 110 004. .
[W.rt, CCA Meeting dated 20.12.2043.Case No.112/CCA/2013Rem No,9]
The Establichment Officer, Department of Parsonnet 8 Traintwy,

s,
6 Semmmnh'm"'“" dﬂﬁmmmmm
Laumggéd.'mwm-uom )
7.  5ta
[} &.Tedmkdmiumﬂlc.mnunm-vmaam@mmwun
O.M. on the website of the Diroctorata of Estates,
9 OLSection, Directorate of Estates —for Nindi Transiation, .
10 Guard File. ) , W__
Dzputy Director qf Estates
. & 2908 127
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191606/2021AT NFRA
APPENDIX —NT

i No. NFRA -07/1/2018-NFRA-MCA
Gow ent of India
Ministry of te Affairs

5t Floor, A-Wing, Shagtri Bhawan,
New Delhi~110001
Dated the 30t December, 2020

To,
\ﬂ@e’aﬁry,

National Financial Reporting Authority,
8t Floor, Hindustan Times Building,
Kasturba - Ganciid: Marg,

New Delhi-110001

Subject: Inmplementation of the decision taken in the Case No. 56/CCA/2020
in the meeting of Cabinet Committee on Accommodation held on
19.06.2020 regarding inclusion of National Financial Reporting
Authority (NFRA) and Investors Education and Protection ¥und
Authority (IEPFA) in the list of organizations eligible for General
- Pool Residential Accommodation (GPRA).

skl

Sir,

I am directed to refer to NFRAs letter No, B-11011/1/2019-O/ 0 Secy-NFRA
dated 8.7.19 on the above mention subject and to state that the proposal of NFRA
was placed before the Cabinet Committee on Accommodation. Directorate of
Egtates, M/ o Housjng & Urban Affalrs has informed that the Competent authority
has approved the proposal for allotment of General Pool Residential
Accommodation to (i} Chairperson, Members (full time) and.Secretary of
National Financial Reporting Authority (NFRA); (if) deputationisis to NFRA on
mandatory posting by Department of Personnel and Training, as per their
entifement at  Commonwealth| Games  Village, suhbject ..to
availability, Accordingly, the above mentioned officers and employees shall be
eligible for allotment of General Pool Residential Accommodation on maturity of
their turn in the waiting Yst subject to, fulfilment of other usual terms and
conditions.

Yours faithfully,

esh K
Under Secretaxy to Gove(fnakﬁn t ofmhgg
Copy to: Under Secretary (General), M Eﬁégﬁvﬁm
tognamam \




Flle No.NFRA-05/3/2020-Comp-MCA APPENDIX ___"'\Tl-"]

No.NFRA-05/3/2020-Comp-MCA
Gavernment of India
Ministry of Corporate Affairs

5th Floor, ‘A’ Wing, Shastti Bhawan
New Delhi-110001,
Dated:- 12th October, 2020
To

The Secretary

National  Financial Reporting
Authority 8th Foor, Hindustan
Times Building Kasturba Gandhi
Marg, New Dethi

Subject:  Allowances and Entitlements of NFRA Staff on Tour and
Transfer.

Sir,

1 am directed to tefer to NFRA's Jetter No. NF-12027/1/2020 dated
24.01.2020 and dated 23.07.2020, on the subject mientioned above and to
say that approval of the Competent. Authority is hereby accorded to
NFRA for adopting 18.08.2017 order of IBBI (with retrospective effect 50
as to.clear pending cases of its staff), along with modifications issued by
IBBI on 09:10.2017 and thereafter. The approval is subject to following
conditions:

. For domestic travel, Testrictions such as travel on Air India, and
bookings directly on Air India website or through Balmet Lawrie/
[TDC/IRCTC would be applicable.

fi. Parity with MEA rates of Daily allowances would be maintained.

fii, Approval authority for International travel of NFRA staff will be
as follows:

a. In case of foreign visits of Chairperson/ Member/composite delegation
headed by Chairperson/ Member, the approving authority will be
Hon'ble CAM and Screening Committee of Secretaties (SCoS) and no
splitting should be allowed:

b. In casé of foreign visits.of Gther Officers & Staff the approving
authority would be Hon'ble CAM/Secretary Corporate Affairs in
consonance with Government of India, Ministry of Finance, Departinent
of Bxpenditure OM No. 3(2)/ E.Coord-2006 dated 07/01 /2010.

2. This issues withi the approval of Competent Authority and
concurrence of AS & FA vide their note#46 dated 21.09.2020.

Genarated from eOffice by RAKESH KUMAR, UNDER SECRETARY; MW‘I:S? PM

@EV-*‘“
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File No.NFRA-05/3/2020-Comp-MCA

Yours faithfully,

@akuL. L rommr
(Rakesh Kumar)
Under Seexetary to the Govt. of India

Genarated from eOffics by RAKESH KUMAR, UNDER SECRETARY, MCA on 13/10720 01:38 PM

Pa 3¢ %50



INSOLVENCY AND BANKRUPTCY B8OARD QF. INDIA
=" 7% Fioor, Mayur Bhawan,.Connaught Place,
New Dethi - 110 001

No. IBBIM44/TA RULES/ESTT. Date: 18.08.2017

These Travelling and Halting Allowance Guidelines gwill be called “INSOLVENCY AND
BANKRUPTCY BOARD OF INDIA (1BBI) TA GUIDELINES". Thess guidelines provide for
eligibility, approval of tour programme,. entitlement of journeys on tour.or training, Daily
Aflowances. forelgn tour, Airline Rules, calculation of Daily Allowance, stc.

1. ELIGIBLITY

Al officers (including Trainee Officers, Consultants, Research Associates) of the Board
proceeding on officlal tour, which is duly approved by the compatent authority are

eligible.
2. APPROVAL OF TOURP
A visit to a place out of Headquarter on official work is to be recommended {-approved
bythe following: . :
| Designation | Tour to “be racommendad | Tour to be approved by
e BY - — ‘ .
_ 1 ] i :
| Chatperson |-~ Self !
| Whole time Memaber | - ____|Chairpérson ,
 Exacutive Directors | Whole time Membs( | Chairperson
| Chief General Mgr. . . ED o . _| Whole time Member
DGM/AGM CGM/GM Respective Exacutive
) ) 1 Diractor o
Below AGM | Concemed controlling officar Respective Executive t
[ ____L(cGM/GM) ‘ Director .
(approval af tour programme should be submitted in prescribed form (Annexure A)
3 ENTI] AENT OF JOURNEY S QUR OR

" 3.1 The grade-wise hotel entitliement is as under: -

[Categoly ] Ch ass of ravel, | Fofel entitiement
| G MO - LY B

TED | Business Class 7500 e =

| by air or AC by

1 J.train i .

TGM7GM. i Economy Class -4500 _

: ‘py air or AC | — !

e teain -




: DGM/!AGM | Economy Class 2250 |
by alr or AC - Il l
by train I ]

Grade A / B / | Economy Class | 760
C/ Trainee t by air or AC = lil.
Officers /| by train

Consultants /
; Rasearch
iLAssaciates

3.2 All mileage points eamed by |1BBI officers on tickets purchased for official trave! shall
be utilized for other official travel, Any usage of these mileage points fer purpose of

-~ privatetravel by an afficer will attract departmental action. This is to ensure that the
benafits out of official travel, which is funded by IBB, should accrue ta |BBI.

3.3 IBBI officers can also travel by Premium Trains /Premium Taikal Trains / Suvidha /
Shatabdl / Rajdhani / Duronto Trains which have Dynamic / Flexi fare as par their

entiflement,

In case any ofhicer / official s required to wavel over his entitement, specific approval

3.4
of the Chairparson is to be obtained before undertaking the journey.

3.5 In case of places not connected by air / rail, travel by AC bus for all those entitled to
travel by AC Il / Deluxe bus is allowed.

36 In case of road travei beiwween places connected by reil, travel by any means of public
transport is allowed provided the total fare does not exceed the train fare by the entitled

class.

3.7 In case of non-availability of seats in entitied class, officials may travel in the class
below their entitled class.

3.8 Entitlement forJoumey by Sea or by River Stea

(- For places other than Andaman & Nicobar Group of {slands and
Lakshadweep Group of Island - -
AGM and above Highest Class / Deluxe Clags
Below AGM -Lowec class (below Highest Class) if
there are two classes only on the
steamer.

(i) For travel between the mainland and the A&N Group of Islands and
Lakshadweep Group of Island by ships operated by the Shipping Coip. of

Indla Ltd, : -

GM and above . Detuxe Class

DGM. and AGM : First/ A Cahin Class.
Below AGM : Second / B Cabin class.

fa 3¢ 5\)50



4.9

51

5.2 Daily Allowance ratas for foreign trave! will

Category " Daily Allowance / Food Allowance
1 T 7
ED - _ ' Hs.1200 per day T }
CGM/GM Rs.1000 per day _ : i
[ DGM 7 AGM Rs. 900 per day . ) T
Grade A/ B/ C/ Trainee Officers ; Rs. 800 per day i
/ Consuliants / Research i !
'Assaciates i !

There will be no separate reimbursement of food bills, instead the lump-sum amount
payable will be as per {4) above. However, no voucher will be required for the
expenses incurred on food bitl.

NA TR AVEL. Ef T T
Internationat travel entitiement will be as under : -
Chairperson As prescribed for a Secretary to the

Govt. of india.
As prascribed for Graup ‘A’ officer .

whole-Timaz Members ¢
B of equivalent rank of the Carritai

Govamment.
Executive Director : Business Class / Club Class
CGM /GM/DGM/below Economy class

Note ; Foreign air travel involving 8 hours or more may be undertaken by Business
Class for all category officers

be regulated as prescribad by Minlstry of
External Affairs from lime to time.

AIRLINE RULE

Air journey Is to be undertaken by Airindia / Indian Aiflines only. However, the journey
can be undertaken by private alriines provided :

i) Air India / Indian Alrlines flight for the required sector and time is not avaliable.

ii) Air indla / Indian Alrines flight is not available within the period of scheduled
departure of one hour.

i) The air fare of private airlines is onlower side by more than Rs.1000/-.

iv) Officers should try to make their bookings in advanca to the extent possible, so

that benefits of discounted fares can pe cbtained. However, the official work
mheidA net ha Asfarred because discounted fares are not available.

Ea‘sq élb 50



Under no clrcumstances, fare should exceed the normal fare of the entitiad

v)
class offered by Indian Alrfines / Air india or their subsidiaries,

7. CALCULATION OF DAILY ALLOWANCE

7 1 If the absence from Hagr. is less than 6 hours: 30% of the Daily Allowance

If the absence from Hqr. is hetween 6 hrto - 70% of the Dally Allowance
12 hrs.
If the absence from Hgr. is more than 12 hrs: 100% of the Daily Aliowance

Absence from Har. wiit be reckoned from midnight to midnight and will be caiculated
on a per day basis.

7.2 in case of stay / journey on Govt. ships, boats, etc. or joumey to remote places on
foot # mules, etc. dally allowance wili be paid at rate equivalent ta that provided for

reimbursement of food allowance, However, in this case the amount will be
sanctioned irrespective of the actual expenditure incurred on this account with the

dpproval of the Head of the Deptt. / competent authority.

5. CONVEYANCE WHILE ON TOUR
Employee procseding on ! return from tour wilf be relmbursed conveyance charges

<< as under. -

! From / o their rasidencs to / from railway station / bus stand / girport.

e tmnty

.

ii) From / to such statien e / from the place of work or place of residenca at the
el

emporary hesdouarters

ili) Betwaen railway atgtlor‘i / bus ftand / airport and another enroute for the
purpgse of catching a connacting bus / flighf 7 train,

opmam——

) To / from a hotel or restaurant at a place enroute, such trip being
necessitated by dnforced halt at the place for a duration of six hours or more,

Employees travefling in groups of two or more should as far as

v)
possible endeavour to share the same conveyance soas to keep the
expenditure within the imits of necessity. _ .
v)  No employee shall claim payment in excess of the actual expenses Incumred
-by hirn / her. .
Reimbursement of conveyance charges will be allowed only when the

vii)- g ; :
*  distance covered is % kilometre and above and the employes certifies in the

relevant bill of havirig actually incured the expenditure. - e~

& - —
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vii)  While making claims on account of conveyance charges, employee will state
clearly the distance involved, the mode of transport utilized and the expenses
e

paid.

ix) Where office boxes or other heavy luggage or valuable documents are required
to be carried on behaif of the Board, the employce concemed may be
reimbursed taxi charges for travel from office to residence and vice versa.
However. carrying inspection papers, compliance reports, records of findings
of inspection etc. which can normally be carried in leather bags will not qualify
for taxi charges. Certification may be obtained from the controlfing / competent
authority for carrying heavy luggage of valuable documents on behalf of the
Board and the same may be submitted along with the TA Bill.

{x) Employee returmning from tours by rail, shall alight at the station nearest to their
residence where train has a scheduled halt and claim conveyance charges
accordingly, even though the ticket may be valid for joumey upto the terminal
i an employee prefers to travel up to the terminal, the conveyanca charges will
be reimbursed on the basis of termination of journey at the point nearest to the

employes’s residence.

(xi) Employees are required to use public conveyance in connection with the
Board's work. Expenses""actual[y incurred by thém on such occasions for paying
tara$ for the hiré of faxi, auto rickshiaw and™/ or any Sther mode of public
cunveyance, or for the purchase of bus / rail tickets will be reimbursed.

(i)  Officers in the rank of AGM and above may hire private AG yﬁng tour
outside Hqr., depending updn the exigenicies of work. * N

-

5.  IOURADVANCE

Tour advance may be claimed by ‘submitting the prescribed application form
{Annexure ‘D) along with duly approved note of the tour programme approved by
the competent authority as per the entitlament. Advance will be granted as per the

full entitiement based on the approved tour programme.

10. SUB - BILLS

10.1 in cass advance taken : Tour bil should be submitted in the prescribed form

(Annexura F) along with the supporting bills, within ten days of
completion of tour or resumption of duty. However, the unutilized advance, if
any, should be refunded immediately within seven days.

10.2 In case of advance not taken : The tour bilt (as per prascribed form (Annexure
£ ) sholid be submitted withiny one month from the date of compietion of
retum joumey otherwise the cldim for the particular journay will be forfeited.

103 The officers should ensure that proper receipts and vouchers are submitted

Pa ‘M,%go
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12,

13.

11.1

112

LEAVE DURING TOUR

iIf the employee takes casual leave br restrictad holiday while on tour, the
employee is not entitied to draw daily allowance during such leave,

If the employee absents from duty for a short period i.e. on medical grounds or
other similar grounds and it becomes nacessary to traat such period of absence
as ordinary/ sick leave, there being no casual leave to his credit, the employes
is alowed Traveliing Allowance / Dally Afiowance for return journey provided
satisfactory evidence is produced to show that he retumed to his Hqr. direct

from the place of tour,

If an employee avails of ordinary leave before commencement of tour / training
pragramme and joins duty directly at the temporary Har. after expiry of leave.
the employee ‘is entitled to draw travelling and daily allowance In respect of
both outward and return joumneys. The employee is paid daily allowance for the
nurmber of days the employee attends to duties at the place of tour / training.

_IRAVEL BY CIRCUITOUS ROUTE DURING TOUR

a)

b)

-When an employee perform joumeys on tour by a longer ar a circuitous route
and by different classes of accommodation to suit their.own conven‘encs,
ciaims for fares in such c=rses will be admitisd on the following basis, providad
that it does not exceed the entittement ,<

Fare to the distance by the class actually travelled from the place of the tour to
the place of halt

Plus

Fare for the distance by the class actually lravelled from the place of halt to the
headguarters provided that (a) + (b) above does not exceed the fare for the

entitied class for the journey between the Hyr, and the place of tour.

OUTWARD {INWARD J

-Jourmney by Air / Train

Employee should undertake the journey by air/ train in such a way that the
duration of his absence from Hagr. is kept to the minimum. If for any special
reason the autward / return air journéy has to be performed by eariler / later
flights / train, the reéson should be recorded in the tour programme which ara

put up for approval to the appropriate authority.

Pa 4% ‘% 50
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15.

16.

17.

18.

18.1

The employee retuming from tour should attend office on the same day within
a reasonable lime after visiting home etc. due consideration being given to the
late arrival of flight / train, distance between airport / rallway station and the
residence etc. The cases requiring relaxation in such mattars may be decided
at the discretion / with prior approval of the competent authority.

PL TAYS OARD'S G USE

An employee shall be eligible for the usual Daily Allowance but not
reimbursement of expenses for boarding and any other charges charged by guest

house authority.

In respect of the journeys undertaken by full taxi / auto rickshaw oron a sharing
basis / per seat basis or by his own car/ own motor cycle / scooter, between
places not connected by rail, reimbursement of fares may be made subject to
the ceiling for travel in First Class by rail for the distance by road by the

direct route or actual charges, whichever is less. In respect of journey in hilly
areas, reimbursement of taxi / auto rickshaw charges may be made to the extent
of first class rail fare as charged by Raifways for hilly areas.

B ) BE VISTTED IS 500 KM

Where the place to be visited is within 500 Km and where ovemight journey is possible,
the employee should perform the joumey by rail as per the admissible class.
Relaxation, If any, would be given by tour approving authority aiter recording approvals

etc. and the reasons for the same in writing.

(@)  The Composite Transfer and Packing Grant shall be paid &t the rate of 80% of
the fast month's basic pay In case of transfer Involving a change of station
jocated at a distance of more than 20 km from each other. Howsver, for :
transfer to and from the Island territories of Andaman Nicobar &

Lakshadweep, CTG shall be paid at the rate of 100% of last month basic pay
drawn. Further, NPA and MSP shall not be included as part of basic pay while

determining entittement of CTG.

(b) In cases of transfer to stations which are at a distance of less than 20 km from
the old station and of transfer within the same city. one third of the composite
transfer grant will be admissible provided a change of residence is actually

involved.

(¢ In cases where the transfer of husband and wite takes placa within six months,

&7% Lf%% bo



grant on transfer shall be aliowed to the spousa transferred later, No transfer

- grant shall be_admissible to the_spouse transfesred._later, In case both. the. .
ransfars are ordared within 60 days. The existing provisions shall continue to
be applicable in case of transfer after a period of six months or more,

182 Transportation of personal effects

By train / Steamer By Road
ED 6000 kg by goods train 7 Rs.50 per km.

4 wheeler wagon/1 double container

CGM/GM : 8000 kg. by goods train / Rs.50 per km
4 wheeler wagon / 1 single contrainer

DGM/AGM: 3000 kg. Rs. 25 per km.

Below AGM: 1500 kg. Rs. 15 par km.
The rates will further rise by 25% whenever DA increases by 50%. The rates
for transporting the entitied weight by Steamer will be equal to the prevailing
rates prescribed by such transport in ships operated by Shipping Corp. of India
The claim for-reimbursement shall be admissible subject to the productipn of
actual receipls / youchers by IBB! official. Production of receipts / vouchers is
mandatory in respect of bursfer cases of North Easiern Ragion. Andamean &
Nicobar Island and Lakhshwadeep also.

18.3 Transportation of Convevarice

AGM and above : 1 motor car etc. or 1 motar cycle f seooter
Below AGM ; 1 motor cycle / scootar / moped flcycle
19, OKING OF TICKE D CANCELLATION

Air tickats may be booked through Air india / Indian Airlines direclly or through

19.1
the public sector travel agents viz. M/s. Ashok Travel and Tours and M/s.
Balmer & Lawris.

18.2 The employee will not claim any commission / charge for baoking the ticket.

19.3 The payment in respect of the cost of the ticket purchased will bs mada once
in & fortnight and as such, the consolidated bill respect of bockings made in
each fortnight may be settied. in the following weelk, '

18.4 The Board may allow expenditure incurred on cancellation of tickets purchased

provided such cancellation is made In the interest of the Board. The Board may
also allow cancellation charges on tickets so purchased if cancellation is
occasioned by the employee's own lliness and the request is duly supported
by a medical certificate from a registered medical practitioner.
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20.

21,

22,

23,

24,

EXPENDITURE MANAGEMENT ~ ECONOMY M EASURES AND RATIONALIZATION

OF EXPENDITURE

All officers are to-travel in economy class only for domestic travel except in the case of
Executive Directors who may travel in executive class. Officers may travel by entitied
class for international travel, however, Executive Directors may travel by business class.
In ofl cases of ar travel, only the lowest fare air tickets of the entitied class are to be
purchased / procured. No companion free ticket on domestic / international travet is to
be availed of.

IER TARIFF

Sometimas, officers prefer to stay in hotel rooms where hotel tayiffs are higher

than the entitied limits applicable in their cases, as the concerned hotels offer certain
discounts in the hotel tariffs. However, in such cases, the taxes are levied on the
original tanffs i.e. without taking into account the discount offered. It is clarified that in
such cases, taxes etc. should be reimbursed only to the axtent leviable on tha limits

applicable in their cases.

PAYMENT OF TAXES ON LODGING CHARGES

The above limits' of reimbursement of lodging charges for stay in hotels, lodging
housas, 8t¢ ara inchssive of taxas

| Dearness Aliowance should not normally excead

the number of days for which an officer is away from the headquarters (subject to.
existing rounding off facliity). The intention is that an officer availing of hotsi facility

The payment of Haiting Allowance

should so adjust his stay that the officer |s not required to pay a full (additional) day's
lodging charges for a part of the day net involving night stay.

on tour are provided with lodging / boarding facilities
by the host institution, they are eritied for Hatting / Travelling Aliowance at 14™ of the

When officers deputed for fralning /

normal rafe. Such officers may. be pald a minimum of one day's halting allowance at

nomal rate for the joumey period, even though the time spent on travel may be for &
few hours. Howewver, it should be ensured that the number of days tor which halting
allowance Is paid at normal and reduced rates doas not exceed the tal numper of azys

of absence from Har.

?a L!Sgl 50
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27.

28,

29,

30.

sSHARING OF HOTEL ROOMS

SHARING OF hOTEL RIAIJND

If more than one officer shares a room in a hotel, onty one officer will be eligible to
ciaim reimbursement of both \odging as well as bogrding expensas. The other co-
shares will be eligible to get only boarding charges according to their respeclive

Bligibily.

Where there is prima facie evidence to suggest that the hotel bills represent more than
what has actually been spent or on the basis of investigations carried out by the Board,
there are reasons o belleve that the bills are inflated, office may froat such cases
instances of irreguiarity and reject the same-@s inadmissible’ or ‘hotel stay’ basis
indicating the reasons thereof. The bill may. however. be settied on the basis of per diem
halting allowance as admissible. The dedision if this regard should be taken Dy the
compatent authority and the concemed officar advised suitably. If such instances recur
particular cases may be referred to Vigilance Cell with Head of the Deptt. specific
recommendations / comments.

UNT OF TRANS-S

Officers on tour are sometimes required to take halts during joumeys at trans-shipment
centras / intermediate rallway station { airport, for want of connacting train / fight and
stay in hotel/ retiring room. io such cases of enforced halt involving night stay attransit

point, tha officers may be reifbursed hutel expenses at prescribed rates subject io the
condition that the total number of days far which halting allowance / hotet expenses are

paid, does not exceed the total number of days for which they are entitied to halting
allowance for the tour, in question.

NG

If any official is required to visit any place in NGR for official purposes / training, the
employee wilt not be entitied for any Traveling Allowance and as such it will be treated

as a iogal journey.

TCARD

Officers on tour may, If they so desire, avail of the credit card facility even though they
wave diawn advances towards halting allowance:

FORMS

1. ANNEXURE - A : Form for approval of tour programme.
2. ANNEXURE -8 : Recquisition for booking of air tickets

3. ANNEXURE ~C ! Requisition for hotel booking..

4. ANNEXURE ~D : Application for tour advance,

5. ANNEXURE -E : Travelling Aliowance bill for tour.

6. ANNEXURE ~F Application for advance towards forelgn

exchange allowance.

Pa‘%%} 5O



INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

7 Floor Mayur Brawa~ Connaught Place,
Mz At — 170 607

No. |BBI/44/TA RULES/ESTT Date- 09 10.2017
OFFICE ORDER

SUBJECT : REVISION OF TRAVELL!:S AND HALTING ALLOWAHRCE SUIDELINES

in parhal modification of Traveing and Haling Allowance Cuideires 2iti.3: e: e .
iBBI44/TA RULES/ESTT. Dated 18.08.2017, it "1as been decided to revise ire Tra.e "3 &°3
Halting Allowances as under-: -
Sr.Na. 3 ENTITLEMENT OF JOURNEY ON TQUR OR TRAINING IN INDIA
34 The revised grade-wize hotel / lodging entitlement is as under : -
o REVISED T .
b e e Lodg'm_g_(Am( per, diem, exclusive of tax) . _
‘[Category Cat. | -Cat n Cat. i i
§"€6‘"""'""’"""‘”’ rys00 " 7 Tjooo” T 000 T T :
.~ CaM ' s¥56 77 TTwooe 7 7o o
EM‘_‘ v e —————— i gsao,.,_ P __5,_0_60_. [ 3.«5-60 o ——— - ...i
DGM T8600 = 7 "sobo T3p0 T !
Froraa P R
! | T L s oo —n m— T —— e
{Grade A/ B /3800 ~  |2500 2000
Trainee officers | " a
!/ Consultants /| |
RAS ol e ol e b

— Category ! Cities : Mumnbai, Kolkata, Uelni, Shennai, Bangalore & Hyderabad
Category il Cities: 411 State Capltals and Union Tarritories.
Category Il Cities Al other Centres * Cites

Contd..2..
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DAILY ALLOWANCE / FOOD ALLOWANCE ENTITLE MENT

SRR R S

Sr. No. 4 ;

S

The revised entitlement s as vnder * -

A —_ _REVISED
Category | Mumbal( Delhi, Kolkata, ; Other Centres

| Chewhai, Bangaiore and | (Rs./per day) '

; Hyderabad (Rs./ per day) . e 14

ED ; 1500 ; 1500 _

; e N | s b St

— LCGM _ T e1E00 L 1500 '

GM ‘ ST 800 - 3500 N

DGM B . _ 500 ' 1300 »

FrAGM o 4300 1300 )

Grade A / B I 1500 : 300 ;

| Trainee officers ' ; . f

Consultants / RAs _._ 1400 3200 B

Sr.No. 5 INTERNATIONAL TRAVEL ENTITLEMENT

5.2 Dady Allowance rates fci foreign travel will be as under - -

. “Category .. | Daily Allowance Rates o :‘

l

EG [_ - U8 560 ;

| CEM L Ussand -

L GM - . USS 200 e 1

DGM ' _ o ... uss300 [

AGM ) e Uss.30a I l
 Grade A 187 Trainee Ofﬂcers Uss 200

Consultants / RAs R D Us$ 250 L

The above changes will bs effactive from 05.102017.

Alt other terms and conditions governing Travelling and Haltmg Allowance ysalraman"

unchanged.
{Uimeshumar Sharma3
Dy. General Manager (Estt.)
To !

All officers of IBB!

PS to Chairperson
PS to WTM (AL)
PS to WTM (RR}
PS to WTM (RM)
PS to ED

PA to CGM
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Insolvency and Bankruptcy Board of India
QEFICE ORDER
No. IBBI/ESTT/TA & Halting Guidelines/44 Date: 31.12.2019
velling and Halting Allowance AEiINES

In parfial modification of Travelling and Halting Allowance Guidelines circulated vide
No. IBBI/44/TA/Rules/Bstt. Dated 18™ Aungust 2017. It has been decided to revise the Rule 28
of the Travelling and Halting Allowance Guidelines as under: - .

Sr. No. 28:

i. [f airy official is required to visit any place in NCR jor traininig purpose or athervise
and is made to stay overnight jor the same, the employee will be entitled for Halting
Allowance, Travelling Allowance and Daily Allowance/Food Allowance. The Daily
Allowance/Food Allowance shall be paid az 1/4* of the normal rate, when lodging and'
boarding facilities are'provided by the host institution.

ii. If any afficial is required to visit any place in NCR Jor training purpose or otherwise
and the overnight stay is not reguired, then the emplayee will be entitled for the
conveyance provided thal such travel Is beyond. the distance of 20 KMs from

Headguarters.” '
At Srorzz”
Aniket Sharma
. (Assistant Manager)
o:
All officers of IBBI.
PS to Chairperson
PS to WTM (AL)
PS to WTM (RR)
PS to WTM (RM)
PS to EDs

PA to CGMs




Filo No.NFRA-05/19/2020-Comp-Mca  ATPENDIX — Vil

e |
{
No. NFRA-05/19{2020-Comp-MCA
Government of India
Ministry of Corporate Affairs
5t Floor, ‘A’ Wing, Shastri Bhawan
New Delhi-110001,
. Dated  May, 2021
To i
{
The Secretary
National Financial Reporting Authority
8% Foor, Hindustan Times Building
Kasturba Gandhi Marg, New Delhi
Subject: Terms and conditions for staff on Deputation/ Short term contract-reg,
I am directed to refer to NFRA's letter No. NF-12020(11)/8/2019 dated 18.11.2020,
) on the subject mentioned above and to say that approval of the Competent Authority is hereby
accorded for the terms and Conditions for l?cpumuon/ Short Term Constract in NFRA as
detailed below:
/l Payment of EDLI (Employee Deposit l'.mked Insurance) @ 0.5% of (Basic Pay +
allowances counted for DA + DA) subject to maximum of Rs. 75 per month.
ii. Payment of administration charges on EPF @ 0.5% of (Basic Pay + allowances
counted for DA + DA) .
The above charges will be in additior) to the contribution of 12% as per para 5 of MCA
letter of even No. dated 29.10.2020. |
2. Further, in case of any changes in th‘e CPF/EPF/NPS, etc. by the competent Authority
the same would be apiplicable.
3. Grant of Apnual Increment in Basic Pay would be as per the extant rules of DOPT
from tiine to time. ,-
/
) 4. This issues with the approval of Competent Authority and concurrence of AS&FA
A vide their note#106 dated 30,04.2021.
Yours faithfully,
¢ (Rakesh Kumar)

i Under Secretary to the Govt. of India

Date: 2021.05.244#0:16:36 IST

FZ 558%50



